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CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, |
LUCKNOW,

‘0.A N0, 794/90 -
(T.A.i0,188/92 (TL)

fohd, Illizs Khan R REE Applicant

Us,

‘Union of Ipdia &

Others, ittt Respondents,

¢

Hon.ﬂr. JUQtiC@ U‘CO .Svrivasta_vva, Uo Co

Hon,tr, K, Obayya, A.M, , 3l

(By Honufir, Justice U.C.Stivastava,V.C.)

.

This applicstian is directed ageinst the appellate
order dated 5/12/89 passed by Superintendent of Post Offices,

dlsmlsalng the appeal filed by the appllcant who was an

-an Extra Departmentql lflail Peon attached to Hachana Branch

Post Office under Sultanpur Postal Dlu131on. According to

the applicant, he took leaye on 27~4—84 and had gjone to

Sultanpur in connectlon umth a prlvate job entrusted tg -

him by his Branch Post fmster Hachana. On that very day the

-*Sub Divisional InSpectar(PoSto) North Sub-Division, bultanpur,

visited the said post office in Connectlon with lhopactlon,
On- Flndlng him absant from dut y the inspector directed the
Branch Post Master not to alloy the applicant to be taken to
dnty. On his return he learnt this fact and tried to
contact the rebpondent Noe1, who ﬁorbibly taken Bis
re31gnat10n. Agalnst this For01ble r981gnatlon, the

appllcant tried to contact the Senior Superintendent of
thereafter

Post Of fices and sent rEprQSeﬁtatlon and /reminders were also

sent. The applicant filed an appeal against the slleged

"Forced resignation on 10/5/84, uhich yas rejected on .

5/12/89 and that is yhy this application is fileds
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2, The respondents have filod the copy of the
original resignation letter, According them, the
applicant, on 28/4/é4 uolungarily Submitted his

resignation on domestic ground. The application yas

~ in his oun handuriting, Earlier‘also on 9/2/84 he

submittediﬁis reéignation'but the Samg is not available
in the office, His resignation uaé accepted and the
memo..éf acceptance was sent to him, It is not‘correct
thét‘anyvfprciblg resignation yas t aken from him, o
He abSenteg hims elf From‘tuty uithout giving any‘
informatian on 27-4-84 and thereafter he approached

the authorlty concerned and tendered his resignation,

The applicant dld not file any F.¢.R. agal;Sh the said
Inspector and did not take any prompt Stee/lﬂ case

it was 3 Forced realgnatlon.

3. - The res 19nat10n was in appllcant's handurltlng.A
It has bean-diSputed by the respondents that it is forced
resign;tion.' Thgfs is no ground in disbelieving the
respondents? statement as the counter aéfidavit was
accompaniad'by fhe letter of reSignmtion of the appllc ant,

As such the appellate authorltles ar e right 1n,d1amlsa10g

~ the appeal Flled by the appllcant ﬂccordlngly we do

not Flnd any ground in 1nter€er1ng with the decis ion

of. appellate authorities and as ‘such this application

is dismissed. Ilb order as tg the costs, . :
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Member (A} ‘ : _ - Vice-Chairman

Dated: 25th February, 1993, Lucknou.
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